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No.F.1 4‘(%1.;«-201 U tobawd //t/ ¥ | DatedJ the Az,
e Sl NOTIFICATION '
/

No.F.14(3)/LA-2011/ W// 40 .- The following Act of the Legislative Assen.:1y ¢
Nationzi Capital T emtory of Delhi received the assent of the Lt. Governor of Delhi 52 €
April, 2011 and is hereby published for general information:-

“THE DELHI (RIGHT OF CITIZEN TO TIME BOUND
~DELIVERY OF SERVICES) ACT, 2011
(DELHI ACT 07 OF 2011)

(As passed by the Legislative Assembly of the National Capital Territory of Delhi .z th
March, 2011)

[7® Azl

£n Act to provide for the delivery of services to the citizens in the Ne:a2
Territery of Delhi within the stipulated time limit, including liabilities of the govern:-zat
in case of default and for matters connected therewith or incidental thereto.

BE it enacted by the Legislative Assembly of the National Capital Territory
Delhi in the Sixty — second Year of the Republic of India as follows:- -
| ) - CHAPTER- » i

 PRELIMINARY

: 8 Short title, extent commencement and application.- (1) This 2!
may be called the Delhi (Right of Citizen to Time Bound Delivery of Servicss!
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(3) It shall come into force on such date as the Government may, by
notification, c:ppomt i A

(4)  This Act shail apply to government servants appomted substantively to
any civil samces or posts.in connection with the aﬁalrs of the Govenwnem of
Natlona! Ca'ntai Temtory of Delhi and to the servants of local bodres and

authorities which are owned, controlled -or substantially financed by that
Government, but shall not apply to-

0] persens appomted onwsual 6r'daily ratés basis; :

(iiy perscns employed on contract except when the contract provides
otharwise; '

(i) persons whose terms and con&iﬁons of services are regulated by or

under the provisions of the Constitutien.

Defi niﬁons.— In this Act; unless the context otherwise requires, -
(8) “Appellate Authority” means an officer appointed by the Government or
loczi body, as the case may be, by notification, invested with the power

to hear appeals against the orders passed by any competent officer

(

(b) “citizen miated services” include the services as specified in the
Schedule; -~

undar this Act;



(©)

(@)

(e)

(®

-

hy

comcetent ofﬁcer" means an officer appointed by the Government or
local body, under sectiors © of this Act, by notxﬁcatzan who shall bel
empm«;ered to impose cost on the govermment servant defaulting or

delaying the delivery of services in accordance with this Act;

“Delhi” means the National Capital Teritory of Delhi;

“depzitment” means a de_par.tm_ent of the Government or department of
a locz! body, astﬁécase_.maybe;

. “Gov nment’ means the Lievienant Governor of the National Capital

: Tem% oy of Delhz appomted ay the President under article 239 and

desicnated as such upder article 230 AA of the Constitution;

government servant;' means a person éppoinied substantively to any
civil sarvice or post in-connection with tiwe affairs of the Government
induc’ing, person working cn ceputation basis; and person appointed m
a local body which is owned, controfied orsubstantially financed'by that
Government; R

(

“loca! body” includes any public authority, municipality, Deihi
Cantuament Board, Dethi Jai Board, Town Planning Authority, Delhi

Deveibpmém“mwt' or any other body or aﬁthority. by whatevar



name calied, for the time being invested by law to render essential
i , servic:s of public utility Within the territory .0?5_ Delhi or to control,

manage or regulate such services within a specified local area thereof:

() “nofification” means a nctification published in the official Gazette® **

i -

()  “pudlic authority” means any authority or body or institutioh of self-
governance established or cﬁnstihxted (i) by or under the Constitution;
(i) by any other law hédg by Parliament; (iii) by any law made by the
Legis ature of a State or Union territory; (iv) by a nodidion Do

ordar made by the Gevernment; and- includes (a) a body owned,

.

conirolled or substanttagiy nnanoed hy the Govemment (b) a non-
government organization substantiaily financed, directly or indirectly, by
the funds provided by the Government; and (c) an organization or body
oty 16 I Gy i ey of S o dalied
uncer article 12 of the Constitution am; rendering services of pubﬁc';
uﬁ!&iy in Delhi;

(k)  “rule” means a rule made’ by the Government under this Act, by
notifization; .

X 5

()  “"Schedule” means the Schedule appended to this Act;
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(m) “year” mcans a caiendar‘;y‘ear commencing pn t!_).,e 1 day of January

and enrding on the 31 day of December

~ CHAPTERHI AR 2
CITIZEN'S RiGHT TO TIME BOUND DELIVERY OF SERVICES, AND™

PROCEDURE OVERNlNG FIXING OF LIABILITY IN CASE OF DEFAULT, w
ETC.

3. 'Right of citizen mobtain'hme b.oa_.gnd delivery _t_:f'services.— Every
citizen shall hae the righi to ‘obtain the'citizen related services in Delhi in
accordance with this Act within the time bound period: as stipulated in the
Schedule: ke

Provided that the Government shall be entitled to amend and revise the
Schedule from time to time by notification.
4,  Liability of govemment servant to deliver services within the
stipulated period.- Evezy govemment servant shall be diity bound to deliver-

citizen related servms as speciﬁed in the Schedule wzthm the txme peﬂod as
stipulsisd i the Schedule S (

8. Monitoﬁng*ﬁw‘stahﬁo of the application.-"(‘l)Evéry citizen . having
- applied for any crtizen related semces shall be provided an appﬁcatxon

number by the *oncemed depaxtment or local body, as the case may be, and



shall be entitied fo obtain anc monitor status of his application online ir.

accorde ce with such procecure as may be prescribed.

(2) . The department or lcca:'bcdy, as the:case may Se, shall maintair
status o all applications governing citizen related services online and-shall be

duty’ bound to update the éta’ms of the.same as per the procédure ac

- prescriced by rules in this recarc. -

6. e-governance of services f.hrough mutual understanding.- The

governiment shall endeavor and encourage all the departments, local bodies

and aumorities'o'f the gévémmer}t to enter by mutual Qnderstanding to deliver

their respective citizen related services in a stipulated time period as part of &

governance.

( L.ability to pay cost.- Every govemment servant who fails to deliver

the citizen related services to 2 citizen within the stipulated time as stipulates
in the Schedule, shall be liable io pay cost at the rate of ten rupees per dav
for the period o,f.‘d:é!ay' éﬁb}ect,tov maximum of two hundred rupees per
application, . in ,aggr;egat‘e; whicii shall be paysble by him to the citizen as

oompensatory oost. :

8.5 Paymentof _’.:éoﬁipeﬁéatory cost to ‘th’_,e'. citizen.- At the time of

: deiwery ofcmzenre!ated éexvicgs,.the citizen having applied for such services

#
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~shall be entitled to seek compensatory cost in accérdance with the provisigns
of this Act and the rules made thereunder, in case of delay in the delivery o7
such servic&e;'béyond tﬁe period prescx_ibéd' in the Schedule.

‘ 9. Appointment of cdﬁi:étferit officer.- (1) The Goverf;;ﬁent and m‘ihe

| case of a local body, the local body concemed, shall appoint, by notificatior,
an officar not below the rank of Deputy Secretary or its equivalent rank in the
case of local body to act as compewr{t officer empowered to fmpose cost
’ againsi the government sgﬁant defaulting or da!aﬁng the delivery of services

S in accordance with this Act.

(2) The Government or the iocal body concemed, as the case may be,
shall for the purpose of payment of cost, confer on the competent officer the

‘powers of drawing and disbursement officer in accordance with the law,

procedure znd rules as applicable.

38y  On such demand of compensatory cost by the citizen, at the time .of
;t- delivery of citizen reiated services, it shall be the duty of the competent officer
.~ ‘topaysuch cost to the citizen against acknowledgment and receipt as per the

format as prascribed in the rules. : ; .

10. Procedumgovemingﬁxmg of liabihty (1) Wsthm a period of

fifteen days of the payment of such compensatory cost, the competent officer,




after conduc'iing preliminary encuiry, shail. issue a notice against the
. govemment sarvant found responsibie for the delay in deiwery of such citizen

relatgd sernvices, callmg upon h:m asto why the compensatory cost paid to the

citizen may not be recovered from him.

(20 The govemment servant against whom such notice is issued may -
represent within a period of seven days frorﬁ the Batg of receipt of such
notice. In.case no such re@pre;éen‘t‘a,tioﬁ_ié_received by the competent officer
within the prescribed penod or the explanation recetved if any, is not found
satisfactory, the competent officer shall be enfitled fo issus debit note
d:recﬁng such defaulting govemment servant either to deposit the cost as
shpulated in the debit note or dxrectmg the accounts ofﬁcer ccmoemed to debit
the salary of such govermment Aservant for the amount as mentioned in the
debit note: :

Provided that if the s oo ﬁn&s reasonable and justified
_ gmunds in raveur of such gavemment servant and comes to the conclusion
that the defay in the detwery of serv:ces to the cnﬁzen was not attributable to ¥
him but was attributable to some other government servant, it shall be fawful
for the competent ofﬁcer tow;thdraw the nouce against him and issue fresh
~ show cause noﬁce to such other'government servant as found responsible for

ma de!ay and shall foﬂow the procedure mutat:s—mutandxs as stlpulated in this

sub~sect:on and sub«sechon (1) of this section.
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(3)- Whiie fixing the liability L.nder this Act, the oompetent officer shau foliow

the pnncral.,s of natural justice before passing the order in that respect.

| CHAPTER-Ml T g
'RIGHT OF APPEAL ACAINST THE ORDER FIXING LIABILITY"

11. Rignt of appeal. (1) Any government servant aggnfeved by the order

passed by the oompetent otﬁcer in accordance with sections © and 10 shall be.

entitled to fiie an appeal to the-Apyellate Authority against such order within a.
- period not exceeding thirty days of the receipt of the impu‘.gnfad order. The
order of the Appellate Authority shell be final and binding:

(2) For the purpase of this sectibn. the Govemmeni 6r_ the local body
concerned, as the case may be, shall appoint-an officer to be the Appe!lats-“"‘

Officer to hear and decade appeais against the order passed by the competent"" -

officer. The Appel!ateOfﬁcer 'shail not be below the rank of Joint Secretary of

‘the Government or its equivalent rnk in the case of a local body.
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CHAPTERV
A mscsz.im&ous
12. Developing silie s dali\ier'services within fixed pariod -{1) The
defaults on the part of govemme-st servant in the time bound deiivery of
citizen related services as defined in this Act shall not be counted towards ™
misconduct as the purpose and object is to sensitize the public servant

towards the citizen and to enhance ar}d imbibe a_culture to deliver time bound
services to the citiiens. :

(2)  In case of habitual defaulter, the competent ofﬁcer shali be competent
to take appropriate administrative action after recording a finding to this effect

but not before giving a show cause notice and opportunity of hearing to the
defaulting servant.

Exp!anaﬁon. For the purpose of this sub-section, a govemment
servant shall be deemed to be habltual defauiter in case he incurres more.
than tweniy ﬂve defauﬂs in one year

-

3) To encourage and enhance the efﬁcxency of the govemment sewants
it shal! be lawful for the competent officer to recommend cash mcentxve not
; exceeding ﬁve thousand mpees in aggregate in favour o'{ a government

sew_ant‘ agamstf“whmn no default is reported in- one year. On such

10



recommendation, the Government or the local body concerned, as the case
may be, shall be competent to grant such incentwe as it deem ﬂt and proper

not exceedma the amount as recommended by competent officer, alongwith
certificate of zspreciation. -

13.

Deemed service condition.- The px:ovisiéns- df this Ac‘t' shall be".
- deemed to be part of servsoe oond;hons of the govemment servants including

such sewants cf local bodtes of the Gevemment

14. Supplemebt.- Thepmv:ssons of this Act sﬁan be Asupﬁememed to the

disciplinary and financial rules and such other service rules and regulations as
applicable to ihe employees of the Govermnment or local body concerned, as .
the case méy oe, and r“oi in derogaﬁon to such service rules and ‘regui‘aﬁons
goveming the sarvice condition and'céhduct of the government employees or
the employees of thelocal body concerned.

15. Power o make rules.- (1)The Covernment may, by nct‘sficaiion, make .
rules for carrying out the pro'visions of this Act.

-
af

{2y - In particuiars,;and thhout prejudice to the 'generality of the forgoing

power, such r’g&éé maypmvide 'f‘ora'!lso; any of the following matters, namely :-

@ the manner and the forms of giving notice under this Act;



(b) ‘ tr = procedure governir:g preliminary enquiry and adjudication by
s competenf efﬁcer gove'ni‘ng. fixing of Iiabi'lity of ccst'

(o) the prooedure govemmg adjudmhon of appeals by the
pellate authonty

(@) o procodure pestsining io spplication goverming ciizen mleled”

(e) - the procedure governing generatién ‘of application number”

- conline; | |
(" ' ti*..e .proé:edfu'i'e 'govéming ménaging; maintainfng, operating of
cline status of the applk_:ations of citizen related services;

(9) any other matter which is required to be, or may be pt:escﬁbed.

- (3) .Every n,ie made under th:s Acz by the Govemment shall be Iaid as
soon as may se aﬂer :t is made aefofe the Leg;s!ahve Assembly of De!h:
while it is in session, for a total period of thirty days which may be comprised
in one session or in two or nicra-sﬁécessivé sessic'ms, and if before thé expiry
of session immediately foﬁowing the \session or the successive SESsim..
aforesaid, the _egzstative Assembty acrees in makmg any modification in the
rules or the Asg aembly agrees that the rule should not be made, the rule shall
thereafter hava effect' oniy invsuch modified form or be of no effect, as the
case may be so however that any such modification or annuiment shall be .

\mthout prejudxce to the vaﬁdity of anythmg prekusly done under the rule.

12
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16. Power ‘o remove difficultiss.- (1) If any difficulty arises in giving
effect o the provisions of this Act, the eovemr_rien't may, by order published in
the MI gazette; md(é such p’rovfsicns not ix\eonsistent:‘with the provisions- '
of this Act, as appea} to it-to be necessary or exped.ier‘\.t for removmg the

Provided that no such orders shall be made after the expiry of a peiod

of two years frcm the date of commencement of this Act.

(2) Every orcder made under this section shall, as soon 'as may be, after it
is made, be laic before the Legislative Assembly of Delhi.

L
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